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CA On the basis of the statement of the learned 
counsel for the respondents, the application is disposed 

of. There will be no order as tosts. 

M.P. for joint application is allowed. 

Shri MRRajendran Nair 	 (Order Hon'ble VC) 
Shri Madhusoodhanan..for SCGSC. 

H&ard the learned counsel for oth the parties. 

The learned counsel for the respondents 	ed that in 

consOnancp with the judgrrent of this Tribunal in 0.A.722/89, 

O.A,731/99 and 0.A.0/90, the respondents will consider 
the applicants beSore us also for posting to the Air 

CustOms Pool, Trivandrum on the basis of seniority-cutn- 

suitability as and when vacancies arise. 


